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Reluctance of foreign companies for
setting up of new Industries in India

1758. SHRI NAVIN RAVAN"
SHRI MOHAN LAIL PATEL:

Will the Minister of INDUSTRY be
plea:ed to state.

(a) whethe, inspite of incentives
and concessions given to foreign com-
panies, they are reluctant to open
new industries in India:

(b) if so. the reasons therefor;

(c) whether an- study has hecn
made in this regard; and

(b) if so, the reasons therefor;

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SYRI
NARAYAN DATT TIWARI): (a)
and (b). Compaafes with more than
40 per cent foreiga equity and which
are subject to the Foreign Exchange
Regulation Act, 1973 can only estab-
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lish industries included in Appendix
1 to the Press Note of 2nd February,
1973, Despite there being mo special
incentives and concessions for such
companies, they have establiched
several units in the industrial seclors
in which they are alloweq to partici-
pate.

(c) and (d) No study has been
made by the Ministry of Industry in
this regard.

Advisor t0o U.P.S.C. missing

1759. SHRI N. E. HORO: Wil. the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that Dr.
Laxmi Singh Negi, an advisor of the
Union Public Service Commission, is
missing since 23 November, 1981 when
he went for morning walk in Delhi; and

(b) if so the details regarding the
efforts of Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHR] P. VENKATASUB-
BAIAH): (a) Yes, Sir.

(b) A search for Dr. Negi has been
made at all temples, which he used to
visit, and also at Varanasi, Nasik and
Sirdi. An unstamped letter, purported
to have been written by one Ram
Singh. District Hospital, Town Hall,
Moradabad was received by the son of
Dr. Negi. An Assistant Sub-Inspector
of Police Station Defence Colony was
immediately sent to Moradabad on
6-12-81. Ram Singh was interrogated
but no useful clue was found.

Records of Missing Persons Squad,
Mental Hospital Poor House and
Crime Records Office have been check-
ed. Wireless Messages have been fla-
shed to all SHO's in Delhi and Dis-
trict Superintendents of Police in the
adjoining Districts. The case is with
the Crime Branch, and all efforts are
being made 1o trace out Shri Negi.

Payment of Arrears by State in the
Construction of Sardar Sarovar

Reservoir
1760. SHRI R, P, GAEKWAD:
Will the Minister of PLANNING

pleased to gtate:

(a) whether it is a fact that the
Planning Commission had assured the
Gujarat State Government to impress
upon Maharashra, Madhya Pradesh
and Rajasthan for pyment of arrears
on their shareg in the construction of
the Sardar Sarovar (Reservoir) on
Narmada; and '

(b) if so, the details thereof?

MINISTER OF PLANNING (SHRI
S. B. CHAVAN): (a) Yes, Sir. Plan-
ning Commission had assured the
Government of Gujarat that the Com-
mission woulj persuade Maharashra,
Madhya Pradesh and Rajasthan to
provide their chare for Sardar Saro-
var Project.

(b) The Dy. Chairman of the Plan-
ning Commission in his discussion with
the Chief Minister of each of the
above States, for finalisation of Annu-
al Plan 1982.83, suggested to them to
provide fu]l share including vpart of
the arreas as on 31-3-82. An a result
the Government of Maharashtra agre-
ed to provide their full share of Rs,
6.68 crores in 1982-83. The Govern-
ment of Madhya Pradesh agreed to
provide Rs. 9.60 crores in 1982-83
against the total requirement of Rs.
20.44 crores becausc of constaint of
resources, The Government of Rajas-
than agreed to provide Rs  0.50 crores
for 1982-83 against the total require-
ment of Rs. 6.11 crores also because
of constraint of resources. ¢

Setting up of a National Centre for
Entrepreneurship in Gujarat

1761. SHRI R. P. GAEKWAD: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is proposed to set up
a national centre for entrepreneurship
development in Gujarat; and






